Reported failure of the CBI to chargeshest the accused in an irregularity

in the ordnance factory board
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protect those guilty of a massive scam in the ordnance purchase? Forsign firms are involved. We

demand reply from the Government. What action will be taken? The company has been blacklisted.
\Why has the CBI not filed the chargesheet ? Brindaji rightly raised an issue. CBIl taday, unfortunately,
has become an instrument also to suppress, oppress and shelter. This ig a classic case where the
CBIl was following this izsue Tor the last six months, and has not been able to file a chargeshest. Sir,
we want a praper reply from the Government. Unfortunately, scams in arms and ordnance purchase
are becoming a matter of alarming regularity, WY, Jg T o 2 oW = 9 F WeR ERSEAl
TR

MR. DEPUTY GHAIRMAN: Now, Shri Venkaieh Naidu.
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SHRI 8.8. AHLUWALIA (Jharkhand): Sir, the CBl is aware of sectione of CrPC
..(Interruptions )....

MR. DEPUTY CHAIBMAM: The Government ig listening fo whatever you have =aid.

- (interruptions ...
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SHRI PRITHVIRAJ CHAWVAN: Sir, | have take note of the issue raised by the hon. Member. As
you know, Sir, the CBl does not take guidance ar superintendence from the Government

...(Interruptions ). | will get the infarmation ... (Interruptions ...
MR. DEPUTY CHAIRMAN: You may have different opinion ... (nterruptions J...
SHRIRAVI SHANKAR PRASAD: Sir, he is in charge of the CBI.
SHRI 3.8, AHLUWALIA: He is in charge of the CEI.

MR. DEPUTY CHAIBMAN: He has said that he has taken note of what you have said, and |
cannot tell him to ... dnterruotions ... TETUIHE? ... (ATT)...

SHRI PRITHVIRAJ) CHAWAM: . .the CBI report to Specdial Vigilance Commissioner by the

Governmert... (interruotions ...

MR. DEPUTY CHAIBMAM: This ig Zera Hour. You cannaot expect the Minister to reply 1o the issue
raised in Zero Hour ..(nterptions)... et AT AT LL(CEEHE).. AT 3Ty, T 3y
. (FEIT)... T8 C8| W fexde ) €1 %81 81 ...(SauT)... $0% SUIS] @ 78l 1M In the Zera
Hour, the Minster has got up and said that he has taken note of it. Beyond that, | cannot tell the

Minister to ...(Interruptions)...
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AiveY T2 TN 98 ?, <9 fethe e 7 ®E], action will be taken and case was registered and

he is not aware of ... (Interruotions ).
MR. DEPUTY CHAIRMAN: No, no ... (interruptions )...
SHRI PRITHVIRAJ CHAVAN: Sir, this is objecticnable ... Interruptions ...

MR. DEPUTY CHAIRMAN: No, Mr. Ahluwalia, | do not agree ...ﬂm‘erru,oa‘fons)... This is Zero
Hour . So, why do you raise such issues in Zero Hour first of all ? ...(Interruptions ... You shauld give
separate notice for Calling Attention, or, amend the rules for Zero Hour that you will get response

fram the Government.
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is na mention of Zera Hour in the entire Rules of Procedure ...(Interryotions)... | know. | am
repeating, | am again reminding becausze that guestion ariges again and again. Now, the guestion ig
that when we say that you should give Special Mention, you do nct take Special Mention and you say
that you want to raige the issue in Zero Hour. And, then, you insist on a reply even when you know
very well that the Chair cannat direct the Government in Zera Hour because the notice ig given in the
morning. YWe cannot ask the Minister an a notice given in the morning T4 S3$T STdTd Tﬁ, O HY
FION1? ...(STFET)... T ] 1 Y V2 27 370 O] ...(SHqe ). .
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SHRI 2.8, AHLUWALIA: He is aware of that. Bverybody is aware of this case.

. (Interruptions ...

MR. DEPUTY CHAIBMAMN; Even if he ig aware of thig, he ig not expected to reply immediately
...(Interruptions ). All right, Mr. Venkaiah MNaidufi, please start ...(Interrugotions)... No, Mr.

Arluwaliaji, pleasze sit down.
=it 23 vieew WS < S A wdE 44

MR. DEPUTY CHAIRMAN: Mr. Ravi Shankar Prasad, he has taken nate of it ... (Interruptions ...
Nathing will go on record except Mr. Venkaiah Naidu.

Massive loss incurred by Spices Trade Corporation Limited (STCL)

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Deputy Chairman, Sir, this is algo an impartant
issue and also a big scam. (Interruptions) Sir, as far as zero hour i concerned, as also mentioned
by you, it s a convention. | gave notice for Calling Attention but because it is not coming upand a lat
of fime ie being lost, | thought | should raise this matter to bring it to the notice of the House.
L (Interruptions ...

MR. DEPUTY CHAIRMAN: Mr. Minister. (mterruptions) Mr. Minister. ...(Interuptions)...
Jayanthiji, Members need the attention of the Minister. So, please do not talk to the Minister during
- (Interruptions ...

SHREI M. VENKAIAH NAIDU: Sir, it is also an advantage to the House that we have here the
Minister, an important personality of the Government. Normally, they take note of what is said in the
zero hour and try to act upan it. | am nat asking him to give a respanse now. Sir, my point is that only
because it is called 'zero hour', there should not be zero response’ from the other side. The

response should not be like, Nero playing flute, when Rome was buming”. ...(Interryptions ). ..

Sir, coming to my subject, it is about the Spices Trade Corporation Limited (STCL), a wholly-
owned subsidiary of the State Trade Corporation of India Limited. They have lodged a formal
complaint recently with the Bangalore Police against Future Metale Private Limited and Future Exim
India Private Limited — the two affiliate group companies based in Bangalore for defrauding and
misappropriating a staggering sum of Rs. 1,249 crores. 1T was also published as the headlines in all

the newspapers. Hon. Chalr ig also aware of if.

Sir, the second fraud took place ten maonths back. The STCL was sleeping all the time, and, did
not take any action. They became a facilitator to arrange merchandising trade transactions in scrap
metals in third countries.

The STCL's bankers. issued Letters ot Credit (LoCe) in favour of three foreign companies,
ramely, Asia Metals and Commodities Private Limited, Singapore; Al-Mustagbal, Dubai; and
American Metal Management Inc., New Jersey. These LoCs were opened. The scrap sellers, these
Bangalore company people, dealt with 134 merchandize trade transactions. What happened
subsequently iz that the three sellers and the two Bangalore firme declared that the trading in
guestion involved scrap nickel and scrap copper. The average price of the nickel scrap was valued at

Us $ 16,804 (approximately Rs. 8.14 lakh) per tanne and the carregponding price for copper scrap
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